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l·O R Tllf. \ "HE'Hlo , OF T Ii l CREDIHIRS OI· RA'-C;R \ .J PRO l' t:l!T lf.S PRI \ ,\"If. l.lM ITEII 
I. Name of cqrpurJtc Jcbtor - -

Rangraj Properties Pri vate Limited 

' Date of incorporation of corp,1ratc debtor 20"' May. 2009 
3. 

Auth()rit~ under \\hit.:.h corporate dchtnr j,:, inc-orporatc<l Regi strar uf Companie-.. Delhi 
/registcrcU 

~- 1..·orporatc iJc11tit ) num ber / limi ted liahilit)' identity U70 10 I l>l.2009PTC 190469 
numhcr of corpo r..ttc debtor 

5. AdJrc:,s ~)f the rcgb tcred onicc and prindpal officl' I i f Shop No. G-7. Ground Hoor. Pankaj tower-I. 
nn~ I of corporate <lehtor Community Centre. V ikas Puri. 

NcwDclhi 1100 18 

6 . ln~o h t·n,:~ commcn~cmt:nt J atc in rc~p(Xt of corporntc Date of Order: 04.02.2021 
debto r Communicated \·ide NC LT emai l on 

08.02.2021 
7. l:.stimatcd dah.' llf cl0surc or insolvc111.;) n.,-solution 03.08.202 1 

proci:ss 

8 . Name and rcgi str:1t ion numher o r the insol,,enc) Shailcsh Dayal 
professional act ing as interim resolution prolCssional IBBI /I PA-002/ IP-N00834/20 19-20/ 12630 

9 . Address and c-maj l of the int<.·rim resolution 2/6/\. LGF. Jungpura-A. New Delhi - 110014 
professional. as regi stered with the Board 

E-mail : shai leshdayal@ gmail.com 

10. :\ddn.:s~ and e-mai l to be used for correspondence \\ ith 216A . LGF. Jungpura-A. New Delhi - I 10014 
thl~ interim resolution professional E-mail : in.rmron@gmail .com 

11. 1.ast date fo r suhmission of claims 22.02.2021 

12 . C lasses of creditors. if any. under clause (b) of sub- Not Applicable 
section ( 6A) of section 2 1. ascertained by the interim 
resolution professional 

13 . Names of Insolvency Professional s identified to act as Not Applicable 
Authorised Representative of creditors in a class (Three 
names for each class) 

14 . (al Relevant Forms and (a) Web link: 
(b) Details of authori zed representati ves htt12s: //www.ibbi.gov.i n/homc/down loads 

are available at: Physical Address: 2/6A, LGF, Jungpura-
A. New Delhi - 110014 

(b) Not Applicable 

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate 
insolvency resolution process or the Rangraj Properties Private Limited on 04.02.2021. 
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The credi tors of Rangrnj Properties l'ri,atc Limited. arc hereby called upon to submit their claims with rroof on or 
before 22 .02.202 1 lo the• interim resolution professional al the address mentioned against entry No. JO. 

The financial creditors shal l subm it their claims \\ ith proof by electronic mean~ only. ,\II other creditors may submit 
the claims with pm<>f in person. by post or by electronic means. 

A financial creditor belonging to a class. as li sted agai nst the entry No. 12. shall indicate its choice of authorised 
rcprcsentat!,c from among the three insolvency profess ional s listed again st entry No. 13 to act as authorised 
representati ve or the class [specif) class] in Form CJ\. [Based on information available lo !RP. this para is not 
applicable] · 

Submission of fa lse or misleading proofs or claim shall attract penalties. 

Name and Signature of lnterim Resolution Professional 

Date and Place 08.02.2021 at New Delhi 
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